
Filing under clause (d) of sub-regulation (6) of regulation 31 of the IBBI (Liquidation Process) Regulations, 2016 
Name of the corporate debtor: Forgings Pvt. Ltd; Date of commencement of liquidation: 26.10.2018 

List of stakeholders as on 28.02.2021 

Amount in Rs. 
S. Category of 

stakeholders 
Summary of claims 

received 

No. ofAmount 

Summary of claims 

admitted 
Amount Amount |Amount Details Remarks, if any 

of of 
contingelclaims claims Annexu 

rejected under 
verificat 
ion 

of n 

No. of 

claims 

NO. |Amount nt 
claims 

re 
claims 

Unpaid insolvency 
resolution process costs 

NA |Nil as on 28.02.2021 

2,77,50,859 Liquidation costs 

incurred till date 
Secured financial 

creditors 
Unsecured financial 0 

creditors 
Operational creditors 0 

(Workmen) 
Operational creditors 0 

Emplovees) 
Operational creditors0 
Govemment Dues) 
Operational creditors 0 
(other than Workmen, 
Employees and 

Govemment Dues) 
Other stakeholders, if 0 
any (other than 
financial creditors and 

operational creditors) 

NA Liquidator's Fee Included. 

40,33,31,400 40,33,31,400o As per Annexure-1 

0 

0 0 

40,33,31,400o| 43,10,82,259 
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